CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

Second Floor,
Commercial Complex,
Indiranagar,
Bangalore-38.

Dated: 0FEB1994

®PPLICATION NO(s) = 725 of 1993,

RPPLICANTS: P.Kanagarajan RESPONDENTS: Chief Superintendent,
Central Telegraph Office,B'lore & Ors.

TD.

l.‘ Dr.M.S.Nagaraja,Advocate,No.1l1,Second Floor,
Sujatha Compdex,First Cross,Gandhlnagar,
Bangalore-9.

2. " The Director,Telecommunications,
: . Bangalore Area,Bangalore-9.

3. Sri.M.S. PadmaraJalah Central Govt. Stng Counsel,
High Court Bldg,Bangalore-l1.

SUBJECT:- Forwarding of copies of the Orceis passed by
the Central Rdministrative Tribunal,Bangalore,
~XXX=

Please find enclosed herewith a copy of the
ORDER/STAY ORDER/INTERIM URDER/, Passed by this Tribunal
in the above mentioned application(s) on_ 25-01-1994.
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g © CONTRAL;ADNMINISTRATIVE TRIBUNAL
[ - e ~BANGALCRE BENCH, BANGALORE -

OR IG INAL APPLICATION ND.725/93
TUESDAY THIS THE 25TH DAY OF JANUARY,1994

MR. JUSTICE P.K. SHYAMSUNDAR VICE CHAIRMAN
MRo ToVe RAMANMAN  MEMBER(R)

Shri P, Kanagarajan,

Aged about 47 years,

No,2240, Bheemanna Compound,

Kavalbyrasandra,'R,7T. Nagar Post, -
Bangalore - 560 032 Applicant

(By Advocate Dr,M.S. Nagaraja)
vs, |

1, The Chief Superintehdent,
Central Telegraph Office,
Bangalore - 560 001

2, The Director(Telecommunieations),
Bangalore Area, -
Bangalore - 560 009

3. Union of India
represented by the
Secretary to Govt, of India,

Ministry of Communicatlons,

P New Delhi - " Respondents

(By Advocate Shri M.S. Padmarajaiah)
-Sr,Central Govt, Standing Counsel

BRDER

notice thé'applicaht has a remedy of

hlch he has not exhausted, In most of

Vrévision authority who is in a better position to

. grant higher relief to_fhem than that we can grant



in‘%n application filed under Section 19 of

the Adminictrative Tribunals Act. We have‘been

|
taklng this vieuw consistently asking people to

|
exh$ust'the administrative machinery by invoking

the remedy of a revision petition., Accordingly,
\ : '
ve also make an order herein directing the

app;icant to file a revision petition and thereafter
comé back to us if need be,

|

2, Recovery of amount short credited stands

stayed till the disposal of revision petition
probided a revision petition is filed uiﬁhin one

month from the date of receipt of a copy of this

ordgr. If the applicant files a revlsloﬁ petltlon

Uithin the time stipuleted, the Department will

disbose off the same within Bour months thereafter.

| . |

Copy of this order be sent to the Department for
information and compliance, With these observations,
this application stands disposed off finally uith

no ;rder -8 to costs, |
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| ( T.V. RAMANAN ) ( p Ke SHYAP’&UNDAR )
! MEMBER (A ) VICE CHAIRMAN |




